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Order 

As per the instructions given in Government Order No. 1875/86-2017-57 

(Sa0)/2017 TC-1 Lucknow dated 14.08.2017, through e-tender cum e-auction 

system, under the provisions of Chapter-4 of Uttar Pradesh Sub-Mineral 

(Prevention) Rules-1963, for grant of mining lease in respect of part of Khasra 

No. 72/47 and part of 74/1 (Block No.-03) of village Pathri situated in Tehsil 

Banda of District Banda, measuring 19.00 hectares, mineable quantity 2,16,412 

cubic meter sand/morum per year, it was advertised by this office's Notification 

No. 354/Mineral-30, Banda dated 09.01.2023, in continuation of which, after 

completion of all the formalities, Mayur Bauxite India Private Limited Company 

Address-6th Floor, DN-24, Matrix Tower, Sector-5, Salt Lake, Kolkata (West 

Bengal) Head Office Address-Opposite Commissioner Office, Pani Tanki Road, 

Kududanda, Bilaspur (Chhattisgarh) In view of the highest bid of Rs. 683/- per 

cubic meter submitted by Director Shri Ravish Gambhir S/o Shri Manjeet Singh 

Gambhir R/o Ward No. 14, Shrikant Verma Road, Near Magneto Mall, Opposite 

Sound Complex, Bilaspur (Chhattisgarh), Letter of Intent No. 926 / Mineral-30, 

Banda dated 13.03.2023 was issued and along with depositing the security 

amount of Rs. 3,69,52,349/- and the first installment of the first year of Rs. 

2,95,61,879/-, it was directed to submit the approved mining plan and 

environmental clearance certificate from the competent authority/authority as per 

rules, in the order of which In the successful bidder deposited the security amount 

and the first installment of the first year and also obtained the approved mining 

plan and environmental clearance certificate as per rules and submitted it in the 

office. After the successful bidder completed all the formalities, the 5-year mining 

lease deed was executed as per rules and under the terms and conditions. The 

period of the said mining lease is from 05.10.2024 to 04.10.2029. After the 

execution of the lease deed, the work of mining and transportation was started by 

the lessee. 
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A joint investigation of the mining lease in question was conducted by a joint 

team of the Revenue Department, Police Department, and Mineral Department 

on 18.10.2024, which revealed that 3373 cubic meters of sand/gravel had been 

mined and transported in excess within the mining lease area. Therefore, in 

violation of Rules 3, 58, and 72 of the Uttar Pradesh Sub-Mineral (Prevention) 

Rules, 2021, and Sections 4 and 21 of the Mines and Minerals (Development and 

Regulation) Act, 1957, an office notice No. 3430/Mineral-30 Banda, dated 

19.10.2024, was issued, informing the lessee of the total revenue loss of 

₹30,35,700. The lessee deposited the said amount of ₹30,35,700 through Challan 

No. AKV240022184, dated 19.10.2024. 

 

A joint investigation of the mining lease was conducted on 23.11.2024 by a joint 

team of the Revenue Department, Police Department, and Mineral Department, 

which revealed that 2166.50 cubic meters of sand/gravel had been 

mined/transported in the mining lease area. Therefore, in violation of Rules 3, 58, 

and 72 of the Uttar Pradesh Sub-Mineral (Prevention) Rules, 2021, and Sections 

4 and 21 of the Mines and Minerals (Development and Regulation) Act, 1957, an 

office notice No. 3985/Mineral-30 Banda, dated 26.11.2024, was issued, 

informing the lessee of the total revenue loss of ₹19,49,850. The lessee deposited 

the said alleged amount of ₹19,49,850 through challan no. AKV240026036, dated 

26.11.2024. 

 

A joint investigation of the said mining lease was conducted again on 05.02.2025 

by a joint team of the Revenue Department and the Mineral Department. It 

revealed illegal mining and transportation of 6854.50 cubic meters of sand/gravel 

outside the mining lease area, and five vehicles were found transporting the minor 

minerals without valid transportation documents on the route within the mining 

lease area. Therefore, in violation of Rules 3, 58, and 72 of the Uttar Pradesh 

Minor Minerals (Prevention) Rules, 2021, and Sections 4 and 21 of the Mines 

45
1086



and Minerals (Development and Regulation) Act, 1957, an office notice No. 

4755/Mineral-30 Banda, dated 07.02.2025, was issued, informing the lessee of 

the total revenue loss of ₹61,69,050. The lessee submitted an explanation to the 

said notice on 19.03.2025. As the above explanation was not found satisfactory, 

the explanation was cancelled and disposed of by office letter no. 170/ Mineral-

30 Banda dated 07.04.2025. The lessee deposited the above alleged amount of 

Rs. 61,69,050/- through various challan no.-AKV250012310 dated 24.04.2025 

for Rs. 10,00,000/-, challan no.-AKV250013729 dated 08.05.2025 for Rs. 

25,00,000/- and challan no.-AKV250013760 dated 08.05.2025 for Rs. 

26,69,050/-. 

 

A joint investigation of the mining lease in question was conducted by a joint 

team of the Revenue Department and the Mineral Department on 10.03.2025, 

which revealed illegal mining and transportation of 36518.75 cubic meters of 

sand/gravel outside the mining lease area. Therefore, in violation of Rules 3, 58, 

and 72 of the Uttar Pradesh Sub-Mineral (Prevention) Rules, 2021, and Sections 

4 and 21 of the Mines and Minerals (Development and Regulation) Act, 1957, an 

office notice No. 5202 / Mineral-30 Banda, dated 18.03.2025, was issued, 

informing the lessee of the total revenue loss of Rs. 3,28,66,875. The lessee 

submitted an explanation to the said notice on 20.03.2025. Since the explanation 

was found unsatisfactory, an office letter No. 299 / Mineral-30 Banda, dated 

17.04. The clarification was cancelled and disposed of by 2025. Appeal No. 

742/2025 was filed by the lessee against the notice dated 18.03.2025 and 

clarification cancellation letter dated 17.04.2025 before the Hon'ble Court, 

Commissioner Chitrakootdham Mandal, Banda, in which the operative part of the 

interim order dated 03.05.2025 passed by the Hon'ble Court is as follows. 

 

“The arguments of the learned counsel for the parties were considered and 

the impugned order was perused. The appellant has filed the appeal within the 
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time limit. Therefore, in the interest of justice, the appeal is registered. The 

appellant's statements regarding the stay appear to have merit. In such a situation, 

the implementation of the District Magistrate's order dated 18.03.2025 / 

17.04.2025 is postponed till the next fixed date. The file and the paragraph-wise 

report of the lower office should be summoned for disposal on merits. The file 

should be presented on 12.06.2025.” 

 

In connection with the appellant's submissions, this Court also, on 26.06.2025, 

designated the Additional Commissioner, II, Chitrakootdham Division, Banda, 

the Mining Officer, Mahoba, and the Naib Tehsildar, Tindwari, Banda, to conduct 

a site inspection and provide a report regarding the actual status of mining outside 

the area in question. The joint team submitted its report on 23.07.2025. The report 

states that "When the investigation team reached the geocoordinates of Pit No. 01 

shown in point No. 03 of the investigation report dated 10.03.2025 on 02.07.2025, 

it was found that the lessee had carried out large-scale illegal mining outside his 

mining area, including on the river banks and in farmers' fields, outside his 

approved area, which is displayed and attached as a KML file. Thus, the quantity 

of illegal mining found in the investigation report was found to be correct at 

36,518.75 cubic meters." Furthermore, the report also mentions that a re-

investigation of the lease was conducted jointly by the Revenue and Mineral 

Departments on 03.05.2025, in which 43,696 cubic meters of illegal mining was 

found, for which a notice was issued by the District Magistrate, Banda on 

06.05.2025. Thus, action on the quantity shown in separate investigations has 

been taken by the District Magistrate, Banda. 

 

It is clear from the above report that the appellant conducted mining operations 

outside the approved area, as evidenced by the lower office report and the report 

received in this court. The amount imposed on the appellant is in accordance with 

law, and the order passed by the District Magistrate is legal, requiring no 
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interference. The appeal is without merit. In light of the foregoing, the appeal is 

dismissed. 

 

Out of the amount of Rs. 3,28,66,875/- involved in the illegal mining by the 

lessee, a partial amount of Rs. 50,00,000/- was paid in various Challan No.-

AKV250016458 dated 06.06.2025 Rs. 5,00,000/-, Challan No.-AKV250016625 

dated 09.06.2025 Rs. 5,00,000/-, Challan No.-AKV250016966 dated 12.06.2025 

Rs. 10,00,000/-, Challan No.-AKV250017026 dated 13.06.2025 Rs. 10,00,000/-

, Challan No.-AKV250017129 dated 16.06.2025 Rs. Rs. 100,00,000/- and 

Challan No.-AKV250017292 dated 18.06.2025 Rs. 10,00,000/- has been 

deposited, the remaining amount of Rs. 2,78,66,875/- has not been deposited by 

the lessee. 

 

A joint investigation of the mining lease in question was conducted by a joint 

team of the Revenue Department and the Mineral Department on 03.05.2025, in 

which illegal mining/transportation of 43696 cubic meters of sand/gravel was 

found outside the mining lease area. Therefore, in case of violation of Rules 3, 

58, 72 of the Uttar Pradesh Sub-Mineral (Prevention) Rules-2021 and Sections 4 

and 21 of the Mines and Minerals (Development and Regulation) Act-1957, 

Office Notice No. 667 / Mineral-30 Banda dated 06.05.2025 was issued and the 

lessee was informed of the total revenue loss of Rs. 3,93,26,400/-. The lessee 

submitted an explanation to the said notice on 02.06.2025. Since the explanation 

was not found satisfactory, Office Letter No. 2081 / Mineral-30 Banda dated 

28.08. The clarification was cancelled and disposed of by 2025. Appeal No. 

1803/2025 was filed by the lessee against the notice dated 06.05.2025 and 

clarification cancellation letter dated 28.08.2025 before the Hon'ble Court, 

Commissioner Chitrakootdham Mandal, Banda, in which the operative part of the 

interim order dated 25.09.2025 passed by the Hon'ble Court is as follows. 
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The arguments were considered and the order in question was perused. Since the 

said appeal has been filed within the time. Therefore, in the interest of justice, the 

appeal is registered. As far as the question of stay is concerned, it is necessary to 

peruse the record to peruse the pleadings of the parties, so that the facts can be 

clarified. Therefore, the implementation of the District Magistrate's orders dated 

28.08.2025 and 06.05.2025 is postponed till the file of the lower office arrives. 

The file of the lower office and its citation should be summoned for disposal on 

merits. After the file arrives and the parties are heard, further extension of stay 

will be considered. 

 

Due to non-deposit of amount of illegal mining by the lessee even after 

cancellation of the explanation submitted by him in the order of notice issued for 

illegal mining, a notice was issued to the lessee by office letter no. 2251 / Mineral-

30 Banda dated 25.09.2025 to deposit the total amount of illegal mining 

(2,78,66,875 + 3,93,26,400) Rs. 6,71,93,275/- but the lessee did not deposit the 

said amount. 

 

While issuing office notice no. 2406/ Mineral-30, Banda dated 25.10.2025, as per 

the executed mining lease deed, the lessee was directed to deposit the amount of 

Rs. 3,25,18,067/- for the first installment of the second year (October-2025) and 

Rs. 1,80,32,747/- for 10 percent DMF and Rs. 36,06,552/- for 2 percent TCS in 

the prescribed account heads and submit a copy of the challan/receipt in the 

office, but the lessee did not submit the copy of the challan/receipt after 

depositing the said amount, instead the lessee submitted an application dated 

28.10.2025, in which it has been mentioned that- 

 

"It is ordered through the above notice that the first installment of the 

second year of Rs. 3,25,18,067.20, which was due on 01.10.2025, has not been 

deposited by you, and DMF and TCS have been demanded. In this regard, it is to 
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be informed that the employee/manager of the applicant company has been 

continuously inspecting the mining area since October to assess the status of 

sand/gravel and river water levels in the mining area. Approximately 70% of the 

mining area is submerged, and the mining quantity obtained through EC is not 

available in the mining area. Consequently, it is absolutely impossible to operate 

the sand/gravel mine. This has already been informed, and the applicant company 

is being charged the October installment without any mining being carried out. 

The applicant company has not even collected the royalty for the same. Therefore, 

in the interest of justice, the October installment is waived as per the rules laid 

down in the Mineral Act. It has become necessary to exempt the company from 

the October liability. If the October installment is not waived, the applicant's 

company will be unable to carry out mining operations, making the lease 

operation extremely difficult. The applicant's company will be plunged into 

financial crisis. The applicant's company will be made to pay DMF and TCS in 

relation to the installment, even though the applicant did not mine sand/gravel in 

October. In the interest of justice, it is necessary to adopt a liberal approach and 

grant exemption from the recovery of the October installment and the DMF and 

TCS charges. Finally, accepting the applicant's company's response, it is 

requested to cancel the notice dated 25.10.2025, granting exemption from the 

October installment and DMF and TCS.” 

 

In continuation of the above, vide office order no. 2504 / Mineral-30, Banda dated 

10.11.2025, the application dated 28.10.2025 submitted by the lessee was 

cancelled and the lessee was directed to deposit the total installment amount of 

Rs. 3,25,18,067.20/- and DMF amount of Rs. 1,80,32,747/- and TCS amount of 

Rs. 36,06,552/- as per the issued notice no. 2406/ Mineral-30, Banda dated 

25.10.2025 and executed mining lease deed and submit the original copy of 

challan/receipt to the Mineral Office, Banda, but the lessee did not submit the 

copy of challan/receipt by depositing any amount as per the said order dated 
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10.11.2025, instead again submitted the application dated 12.11.2025 A 

submission was made, which mainly stated that "the availability of sand/gravel 

in the area in question of the applicant is not available in the quantity shown nor 

has the water level of the river decreased completely. Keeping these 

circumstances of the applicant in mind, lenient consideration should have been 

given. If the exemption of the applicant's October installment and the 

corresponding DMF and TCS is not provided under the provisions of the Mineral 

Rules-2021 and the October installment along with DMF and TCS are recovered 

from the applicant, then in that situation the applicant will be unable to operate 

his mining lease. Finally, accepting the applicant's reply, it has been requested to 

cancel the order dated 10.11.2025. 

 

In connection with the above, it is noteworthy that the lessee again submitted an 

application dated 12.11.2025, expressing his inability to operate the lease due to 

non-payment of the installment dues for the month of October 2025. The facts 

and requests stated in the application submitted by the lessee are not acceptable, 

as there is no provision in the Uttar Pradesh Sub-Mineral (Prevention) Rules-

2021 regarding installment waivers. Therefore, it is not possible to consider 

installment waivers at the district level, as the lessee has already been informed 

of this by Office Order No. 2504/Mineral-30, Banda, dated 10.11.2025. 

Therefore, the lessee's application dated 28.10.2025 is liable to be dismissed.  

The said act done by the lessee is a clear violation of the rules of Uttar Pradesh 

Sub-Mineral (Prevention) Rules-2021 and the conditions mentioned in the 

executed mining lease deed. 

 

Rule 59 (1) of the Uttar Pradesh Minerals (Prevention) Rules, 2021 provides that 

the State Government or any officer authorized by it in this behalf may, after 

serving a notice on the lessee requiring him to pay any sum or dead rent payable 

under the lease, including royalty, to the State Government within thirty days 
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from the date of receipt of the notice, terminate the mining lease if the same is 

not paid within fifteen days from the date fixed for payment. This right shall be 

in addition to, and without prejudice to, the State Government's right to recover 

such dues from the lessee as arrears of land revenue.  

(2) Without prejudice to the provisions of these rules, simple interest at the rate 

of 18 percent per annum may be charged on any rent, royalty, demarcation fee 

and any other dues payable to the State Government under these rules after the 

expiry of the notice period under sub-rule (1).  

Provided that the District Magistrate shall, after adjusting the security amount 

against the total amount payable, issue a recovery certificate for recovery of the 

balance amount. 

 

Rule 61 (2) of the Uttar Pradesh Minor Minerals (Remission) Rules, 2021 

provides that "If the lease is terminated under sub-rule (1) or Rule 59, the name 

of the lessee may be blacklisted by the District Officer for such period, not 

exceeding two years, as he may deem fit, which shall be uploaded on the website 

of the Department and during such period, he shall not be allowed any mineral 

remission under these Rules. An entry in this regard shall be made in the remarks 

column of the mining lease register or auction register, as the case may be." 

Accordingly, as per the records available in the office of the mining lessee, the 

outstanding installment of the said mining lease is Rs. 3,25,18,067/- and the 

amount of DMF in relation to the installment is Rs. 1,80,32,747/- and the amount 

of TCS is Rs. 36,06,552/- and the amount of illegal mining/transportation is Rs. 

6,71,93,275/-. 

 

As per Rule 59 of the Uttar Pradesh Sub-Mineral (Prevention) Rules-2021, the 

security amount of Rs. 3,69,52,349/- is to be adjusted in the total outstanding 

lease amount as per rules. Thus, after adjusting the security amount in the lease 

amount under Rule-59, (3,69,52,349 3,25,18,067) = Rs. 44,34,282/- security 
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amount remains, after which after adjusting it in the remaining amount of Rs. 

2,78,66,875/- (2,78,66,875 44,34,282) of the notice dated 18.03.2025, the 

remaining amount of illegal mining/transportation is Rs. 2,34,32,593/- (Rupees 

two crore thirty four lakh thirty two thousand five hundred ninety three only), 

DMF amount is Rs. 1,80,32,747/- (Rupees one crore eighty lakh thirty two 

thousand seven hundred forty seven only) and TCS amount is Rs. 36,06,552/- 

(Rupees sixty-six lakh six thousand five hundred fifty-two only) is 

outstanding/payable. As per Rule 59 of the Uttar Pradesh Sub-Mineral 

(Redressal) Rules-2021, interest is payable for the installment at the rate of 18 

percent per annum from the date of liability. Similarly, interest is payable for 

DMF at the rate of 15 percent per annum and for TCS at the rate of 12 percent 

per annum from the date of liability. 

It is also worth mentioning here that in the appeal no. 1803/2025 filed before the 

Hon'ble Court, Commissioner Chitrakootdham Mandal, Banda regarding the 

amount of Rs. 3,93,26,400/- alleged in the illegal mining/transportation of 43696 

cubic meter sand/morum by notice dated 06.05.2025, the implementation of 

office notice dated 06.05.2025 and clarification cancellation letter dated 

28.08.2025 was stayed by the order dated 25.09.2025 passed by Hon'ble Court. 

Hence further action regarding notice dated 06.05.2025 will be subject to the final 

order of Hon'ble Court. 

 

Therefore, while cancelling the application dated 12.11.2025 submitted by the 

lessee, due to violation of Rule-59 and 61 of UP Sub-Mineral (Prevention) Rules-

2021 and the conditions of the mining lease deed and the lessee expressing his 

inability to operate the lease due to non-rebate in the installment amount payable 

for the month of October-2025, as per the provisions of the said rule, the 05-year 

(from 05.10.2024 to 04.10.2029) mining lease of sand/morum approved in Ken 

river area in the total area of 19.00 hectare of Gata No. 72/47 and part of 74/1 

(Block No. 03) of village Pathri situated in Tehsil Banda of district Banda in 
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favour of the lessee is cancelled with immediate effect and the name of the lessee 

is put in the black list for 02 years and the lessee Mayur Bauxite India Private 

Limited Company Address-6th Floor, DN-24, Matrix Tower, Sector-5, Salt Lake, 

Kolkata (West Bengal) Head Office Address-Opposite Commissioner Office, 

Pani Tanki Road, Kududanda, Bilaspur (Chhattisgarh) Director Shri Ravish 

Gambhir S/o Shri Manjeet Singh Gambhir R/o Ward No-14, Shrikant Verma 

Road, Near Magneto Mall, Opposite Sound Complex, Bilaspur (Chhattisgarh) is 

directed to ensure deposit of above mentioned outstanding/payable illegal 

mining/transportation amount of Rs. 2,34,32,593/-, DMF amount of Rs. 

1,80,32,747/- and TCS amount of Rs. 36,06,552/- within 15 days. In case of non-

deposit of the amount within the stipulated time, a separate recovery certificate 

will be issued for recovery of the said outstanding amount along with interest 

from the due date as per rules, like the arrears of land revenue. 

 

J. Reebha 

Sd/- 

District Magistrate, Banda. 

 

Office of the District Magistrate, Banda  

(Minerals Section) 

 

Letter No.: 2649/Mineral-30, Banda                                             Date: 27/11/2025 

Copy to: For information and necessary action. 

1. Secretary, Department of Geology and Mining, Government of Uttar 

Pradesh, Lucknow.  
 

2. Director, Directorate of Geology and Mining, Uttar Pradesh, Mineral 

Building, Lucknow.  
 

3. All District Magistrates, Uttar Pradesh.  
 

4. Mayur Bauxite India Private Limited Company Address-6th Floor, DN-24, 

Matrix Tower, Sector-5, Salt Lake, Kolkata (West Bengal) Head Office 

Address-Opposite Commissioner Office, Pani Tanki Road, Kududanda, 

Bilaspur (Chhattisgarh) Director Shri Ravish Gambhar S/o Shri Manjeet 

Singh Gambhar R/o Ward No. 14, Shrikant Verma Road, Near Magneto 

Mall, Opposite Sound Complex, Bilaspur (Chhattisgarh). 
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